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PARLIAMENTARY DEBATES

(Part II—̂Proceedings other than Questions and Answers) 

OFFICIAL REPORT
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HOUSE OF THE PEOPLE 

Saturday, 9th May, 1953

The House met at a Quarter Past Eight 
oftheClock.

[Mr. Deputv-Speaker in the Chair'\

QUESTIONS AND ANSWERS

(No Questions: Part I not published)

DEATH OF SHRI PANNALAL 
KAUSHIK

Mr. Deputy-Speaker! Hon. Members 
mighthave learnt fromthepaĵrs 
aboutanaircrashearlythismorning. 
Thereisthename ofoneShriKaushrik 
among thevictims. Ihopeitisnot 
our Member.

Shri Jaipal Slvh (Ranchi West—̂Re­
served—Sch.Tribes):I regrettosay, 
yes, Sir.

Shri Gadgil (Poona Central): He is 
oneofthe Members ofthisParliament.

Mr. Dcputy-Speakcr: It is very un­
fortunate.

Sardar A. S. Saigal (Bilaspur): He 
spoke ontheAirCorporationsBill.

Mr. Deputy-Speaker: The Houa» will 
certainlyjoin me in expressingour 
heartrfeltcondolences tothebereaved 
family. Mr.PannalalR.Kaushlk,as 
1find,comesfromRajasthan.Hewas 
bornin May, 1911, was engaged in 
business, took partin the Non-Co-opera­
tion Movement atdifferenttimes, was 
anassociat̂ memberoftheFederation 
of IndianChambers ofCommerce, was 
a member ofthe Managing Committee 
of theAhmedabadMillowners’Associa­
tion. Hehastakenpartinvarious 
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activities, was on the Industrial Labour 
Sub-Committee ofthe GujeratCham­
berofCommerce and ontheFinance 
Committee of the First National 
Shooting ChampionshipContest, Ahme­
dabad.  He wasconnected withthe 
textileindustryfortwentyyears, and 
was deeplyinterestedin literature.

I am extremely sorry that such an 
incident should have occurred, not only 
withrespectto himbutothersalso, but 
moreparticularly withrespectto a 
sitting Member ofthe House.  On 
behalfofthe House I would like to 
sendourheart-feltcondolences to the 
members of thebereaved family. Tne 
House maystand insilence for a 
minutetoexpressitssorrow.

Shri T. S. A. Ghettiar (Tiruppur): 
Whileweall deeply associate ourselves 
withtheresolution ofcondolence, I 
wanttobringtoyournotice thatdue 
tothe Air Corporations Bill theair 
services arenotgivingas muchatten­
tion to maintenanceas theyshould. 
AndIshould like thatthis matterbe 
deeply consideredbecause itwilltake 
manymonths before theactualcharge 
istakenby Government. From the 
point ofviewofpublic safetywefeel 
thatanenquiry mustbe made as to 
whatwasthecause of thecompanies 
in not keeping proper maintenance of 
these air-ships. I hopethat Govern­
ment willtakeupthe mattervery 
earnestlyandimmediately.

TEA BILL

Mr. Depnty-Speaker: The House will 
aow proceed with the further consider- 
/ation of the Tea Bill. Clauses 2, 3 and 
/4 were adopted. Clause 5 has to be 
/taken up. There are no amendments 
to clauses 5 and 6. I shall therefore 
I putboththeclauses to vote.

Clauses 5 and 6 were added to the Bill




